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SUPPLEMENTARY AFFIDAVIT ON BEHALF OF RESPONDENT NO.
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1. I am the ..QUthoised, of the Irrigation Division, Baunsi, Banka,
and I am duly conversant with the facts of the present case and
am competent to swear this affidavit on behalf of Respondent No. 2.

2. This Supplementary Counter Affidavit is being filed bona fide to
bring on record the subsequent developments that have transpired
during the pendency of the present proceedings, which have a
direct bearing on the subject matter of the Original Application.

3. The Applicant had filed the present petition challenging the
specific conditions stipulated in Tender bearing NIT No.
03/SBD/2024-25, which was issued by the Water Resources
Department for the de-siltation work of the Chandan Reservoir
through a dredging processfor a period of ten (10) years.

4. As per the terms and conditions of the said tender documents, the
bid validity period was stipulated as 120 days from the last date of
submission of the bid, as mentioned in Para 9 thereof. The said
validity period has since lapsed.

5. Consequently, and on account of unavoidable circumstances after
obtaining due approval from the department, the said Tender
bearing NIT No. 03/SBD/2024-25 was formally cancelled. This
cancellation was effected vide Letter No. 1194 dated 11.09.2025,

issued by the Executive Engineer, Irrigation Division, Baunsi% =
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copy of the said cancellation letter bearing No. 1194 dated
11.09.2025 is annexed herewith and marked as ANNEXURE-R/ 1.

Further, for wider dissemination of the information regarding the
cancellation, the Executive Engineer, Irrigation Division, Baunsi,
Banka, vide Letter No. 1193 dated 11.09.2025, requested the
Public Information Officer, Water Resources Department,
Government of Bihar, Patna, to publish the cancellation of the said
tender on the official website of the department. A copy of the said
letter bearing No. 1193 dated 11.09.2025 and its typed and
translated copy is annexed herewith and marked as ANNEXURE-
R/2. :

In view of this significant change in circumstances, namely the
cancellation of the very tender which was the subject of challenge
in this Application, the cause of action for the present Original
Application does not survive. The prayers sought by the Applicant
have been rendered infructuous.

It is, therefore, most respectfully prayed that this Hon'ble Tribunal
may be pleased to take the aforementioned facts and developments
on record and pass such appropriate orders or directions in the
captioned matter as it deems fit and proper in the interest of
justice.

That it is submitted that the answering respondent’s department
will consider issuing a fresh tender, if required, after taking into
account any general directions or observations made by this
Hon'ble Tribunal in the present matter.

The contents of this affidavit are true and correct to my knowledge,
derived from the official records, and no part of it is false or
misleading.

.That the statement made in paragraph nos. 1 to 2, 7 and 10 are

true to my knowledge and the statements made in paragraph nos.
4 to 6 are information derived from record and the rest thereof are
my humble submissions before this Hon’ble Tribunal.
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Verification

\t/}friﬁgd at Patna on this 7t day of October, 2025 that the contents of
t c; ; ove afﬁdav1.t are true and correct to my knowledge, no part of it
is false, and nothing material has been concealed therefrom.
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